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CENTRAL ADMINISTRATIVE 'I'RIBUNAL; GUWAHATI BENCH
Original Applications No. 129/2005, 130/2005, 131/2005 and -
 136/2005.
. Date of Order : This the 14“" Day of June, 2005.
" THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

1. Shri Gangadhar Das (0.A.129/2005)

2. Shri Nijjit Kr. Nandi (0.A.130/2005)

3. Shri R.K.Kalita (0.A.131/2005) '

4. Shri Madhu Sudan Tyagi (0.A.136/2005)

A!l the applicants are working as Superintendent
under different ranges of Central Excise, Guwahati ... Applicants

. By Advocate Shri J.L.Sarkar for all the Applicants.
- Versus - .

1. Union of India, represented by
the Secretary, Ministry of Finance,
Department of Customs & Central Excise,
‘New Dethi.

A

2. The Chief Commissioner,
- Customs & Central Excise,

North Eastern Region,
~Shillong. - = ... Respondents

By Mr A.K.Chaudhuri, Addl.C.G.S.C in 0.A.No0.129/05 & 130/05.
Mr M.U.Ahmed, Addl. C.G.S.C in O.A. No. 131/05 & 136/05

SIVARAJAN J.(V.C

OR DE R (ORAL)

In all these cases the applicants challenged the propriety of the
transfer orders dated 3.8.2005 and 6.6.2005 issued by the -
Commissioner of Central Excise and Customs. Apart froxﬁ their
individual circumstances, according to them these orders are passed
in patent violation of the-accepted norms regarding transfer of Group

B employeeé contained in Annexures A and B. It is the contention of

- the applicants that these orders have been issued with the sole

purpose of obliging certain = Superintendents by soliciting

Pryy



representations from them. It is also stated that persons like the
applicants are not afforded an opportunity to make representations
before the Commiissioner in regard to their peculiar circumstances. It
is stated that the applicant in O.A.N;y.130/2005' is undergoing
treatment for serious ailments and in O.A.131/2005 the motl‘\er of the
app!icant is undergoing treé-‘.ment for cancer and that theife is only
one Cancer Institute for treatmen.t in Guwahati for the'enth‘irns North
.'East: Region. It is their grievance that the app'licants we:re never

informed of the intention of the respondents to effect tran:sﬁers and

postings during the month of June contrary to the well accepted

norms that transfers and postmgs of Group B officers will be‘a effected

only in the month of December or at the latest by 31° ]anuar‘y of each

| year. It is also their contention ‘that as per the norms prescribed in
Annexure-A and B, particularly Annexure B where it is specifically
stated that the normal tenure of Superintendent in a particular station
is for a continuous period of 4 to 6 years and that without any valid
reason the abplicants, who have not completed more than 2 to 3 years
have been transferred out &om GuWahati tq distant places without
their volition.

2. I have heard Mr J.L.Sarkar, learned counsel appearing for the
epplicants and Mr AKChaudhuri and Mr M.U.Ahmed, | learned
Addl.C.G.S.Cs for the respondents Mr Sarkar pomted out 'that the
1mpugned transfer orders cannot be sustamed for the sole reason that
these orders are passed in the month ofjvu’ne, when the children of the
applicants are in the mid academic session o.f their studies.iCouns:el
submits that these orders have been issued at this late hour only to
oblige certain Superintendents m the department by  getting

representations from them. Counsel also submits that the fransfer
. ‘ |
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orders are passed in patent violation of the well accepted norms
contained in Annexurés A & B, which are made with mala fide
intention. Counsel also drew my attention to the ordef dated 3.6.2005,
from which it is seen that pursuant to representations made by more
than 20 Superinrend,en‘ts‘ they have been transferréd to place§ of their
choice and it is stated that they aré not entitled to TA/DA since the
transfers were made as per their requests. Counsel submits that no
further proof is required to establish mala fides in the matter.

3. Mr A.K.Chaudhuri, iearned Addl.C.GS.C on the other hand
submitted that there is no. illegality in the transfer orders. The
guidelines issued in the form _'of exécutive orders will not stand in the
way of the -respondents effedéing transfers in public interest or in the
exi'gencies of fhe adminisl;ration. Standing Counsel also submits that
this Tribunal will not interfere in transfer' matters and it is for the
a.ppl_icants, if they are aggrieved, to make representation before the
respondents. |

4. 1 have considered thé rival submissibns. A Division Bench of this
Tribunal had;occasion' to consider the challenge to the very same
transfer orders in 0.A.127/2005 and rendered judgment on 13.6.2005.
Direction ' was issued to the respondents to consider the
fepreséntation made by the applicant therein in the light of the
guidelines and also not to relieve her from‘ the present place ﬁntil the
'representation is disposed of. The guidelines clearly show that the
transfer orders are to be issued onljr in fhe month of December and as
far as possible before 31% January of each year and such a norm was
fixed only to take care of the interest of the children of the officers
who are studying in educational institutions and not to affect their

studies adversely. In these cases it is specifically averred by the

By,
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applicants that their children are studying in the educational
institutions and they are in the mid academic session. Thét. apert,
Annexures A & B guidelines would show th'af Superintender:\ts of the
Customs and Central Excise depariment will normally, have a
continuous service in a particular station for 4 to 6 years. In these
cases both the afcresaid norms are seen violated and the onily reason
for departing from the aforesaid well accepted norms I cou;ld gather
from the impugned orders is that representat:ions rﬁade by the certain
Superintendents were considered and transfers are effected to suit
their cpnvenience. To put it differently there was no publié interest
nor any exigencies-of service involved in these transfers. Though
normally guidelines issued by way of executive orders may not have
any binding effect in the absence of any public interest or
administrative ex1genC|es, the respondents are bound to make
transfers and postings on the lines of the guidelines issued that to
after due discussions, deliberations with the Association of employees.
In the instant case it is: “seen that the applicants have made
repi.-'esentaAtions against the transfer/posting order dated 3.@.2005 ‘and
no interim orders have been passed thereon. In view of the alleged
wolatlon of the guidelines, part:lcular,y, those dlscussed heremabove
the concerned respondent, namely, the Chief Commlssnoner of
Customs and Central Excise will consider the representatioqs ‘made by
the applicants with referen‘ce to the guidelines (Annexures A & B) and
the observations made hereinabove and take a decision thereon
within a period of one month .from the date of receipt copy of this
order. If the applicants want to supplement the representations they
are free to ds so within a period‘of one week from today. The Chief

Commissioner, Central Excise and Customs shall consider the

for,



individual representations submitted by the applicants as directed
above and pass a reasoned order. In the meantime, if the applicants
have not sb far been relieved from the respective post held by them
they will be allowed to continue in the said post and same place until
a decision is taken as directed above.
The O.As are disposed of aécofdingly.
~ The applicants will produce this order alongwith the additional

representation to be made within one week from today to the

Pg

_respondents.

' _

Sd/VICE CHAIRMAN
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Sri R.KE. Ealita
Union of India % Orgs

SYNOPSIS OF THE APPLICATION

This application ~is made against the impugned
transfer order dated @3/86/2885 whereby the applicant has

been transferred to CEX, Dibrugarh.

"That the said impugned transfer order hag been
issued in violation to the circulated/published policy of

transfer of the Respondent Department.

That the applicant was pmsted.to‘ Central Excise
Guwahati Raﬁge~VIIfin NMoavember, 26882 considering the medicsal
ground of his mother. His tenure of minimum four yearé
service at Guméhaﬁi,iiii»- _;*hasvnmt been completed till
dafe. It is also stated that the children of the applicant
are pursuing studies at Guwshati and it is  their mid

session. The transfer of the applicant shall cause immense

hardship and loss to the academics of the children.

That the impugned transfer order in June is
against the azaccepted policy and guidelines of transfer to be

made and given effect by December/January.
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In The Central Administrative Tribunal
Guwahsati Bench :: Guwahati.
(An Application Under Section 19 of the Administrative

Tribunals Act, 198%)

O.A. NGB 72aas

Between

8ri R.K. Halita,

Warking as Superintendent,
Central Eﬁciae, Guwahati

Range-VII1.

is

:
:
3

[rSIE—

Applicant

D
3
o
ﬁzﬁd

1. Union Of India represented
by the Secretary, Ministry of
Finance, Department of Customs

% Central Excise, New Delhi.

“y

2. The Chief Commissioner,
Customs & Central Excise,
Morth Eastern Region,
Ghillong.

Respondents

Details of the Application

1. Particulars of the order against which the

application is made :

This application is made agsinst the impugned

transfer order No. 72/268¢% dated HE/ 6/ 20885

Da . Jurisdiction

The applicant declares that the subject matter of
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this application is within the jurisdiction of this Hon'ble

Tribunal.

e Limitation
The applicarit declares that the subject matter of
this application is within the time limit prescribed under

section 21 of the Administrative Tribunal Act, 1985.

4. Facts of the Case
4,1 That the applicant is a citizen of India and hence

is entitled to the rights and privileges guaranteed under

the Constitution of India.

4,2 That the applicant is a Group~E Officer, working
as  Superintendent, Central Excise and posted at Guwahati

Range=~VYII, District-kamrup. The applicant was promoted s&s

‘Superintendent Wee.f., BI/ER 2882 from the post of

Inspector. 0On promotion he was posted to Central Excise,
Guwahati Range-VII w.e.f. 18/11/2682. He has completed only
about 2% years of service at Buwahati as Superintendent. His
tenure of minimum four years service at Guwahati

a5 Superintendent has not been completed till date.

4.3 That the applicant begs to state that his
dependent mother is aged about 78 years and is a patient of
cancer. She is under regular medical treatment of the K.
Earuah Cancer Institute, Guwahati which is the only canéer
inﬁtitute/hoépital in the whole North Eastern ‘regimn. She
needs regulér mecdical check up and treatment in the

aforesaid institute/hospital.

RO\J levman Yeatilsc



4.4 That for the purpose of transfer and posting of
Group~B Officers in North East the Respondent Department has
made out a transfer policy vide €. No.II(7)5/ET.I1I1I/88/1674
dated B7/11/719946  taking into relevant = considerations

including consideration for welfare of the children and

-their education. The adopted policy is that transfer will be

completed before 3Ilst December on any year and as far as
possible effected by 3ilst January of the following year.
Copy of the transfer policy dated

WM7/11/71996 ie enclosed as Annexure—0.

4.5 That the aforesaid transfer policy has explicitly

made the tenure and posting of Group~F Officers as unders:

"F. The general tenure in one station will be 4

to 6 years,

4, Period of stay in any ore
-

station/section/office will not be more than 2

YEATE .,

e Since the officers belong to a common cadre
af Central Excise mainly, no officer will remain

posted in Customs for more than 4 vears."

4.6 That by a letter dated @4/10/2804 option  for
annual general transfer of Superintendent. for the year 2434
were called from the concerned officers who have cmmpleteq
tenure of gervice.as per accepted transfer’pmliay, Options
were directed to submit in the prescribed proforma enclosed

with this letter on or before 31/16/2664, 1t is stated that

the option for purported general transfer under this letter

Ra lnmare Kalili
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dated ¢4/1a4/728634 was called for as per para 2 of the
aforesaid transfer policy. This letter dated #4/16/2634

indicates a8 under:

"Superintendents who have completed their tenure as
below will be considered for transfer:
{i) In the Samé station for =a continumgs period
of 4 (four) to 6 {six) years,
(ii) In the same section/office for & continuous
period of 2 (two) years, and
(iii) In the same Commissionerate for s cantinum@s
period of 4 (four) yearsg"

Copy of the letter dated @4/103/2004

is enclosed as Annexure-RB.

Copy of the Transfer Proformsa
forwarded with letter dated

B4/1a/72084 i enclosed as Annexure~C.

4.7 That as already stafed ahove the applicant was
posted in  the Central Excise, Guwahati Range-VII in
November, 2662, Since his transfer was not due for annual
general transfer for 20864 as per the accepted
policy/guidelines for transfer,; he did not submit any option
a8 it was not called fofn However, he submitted a

representation on 2H/12/2684 requesting for his retention at

Guwahati on the medical ground of his mother which was duly

forwarded by the Deputy Commissioner with the recommendation
for favourable considerztion.
Copy of the representation dated

2E/I2/20604 1 enclosed as Annexure~D.

Ra) lwwwmar kati &
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4.8 That it is stated that the Commissioner of Central
Excige, Bhillong has issued an Order N . 727 2665 of
transfer/rotation of the officers in the grade of

Superintendent Group-R dated-ﬁﬁ/ﬁé/ﬁﬂ@ﬁ by which 89 Group-R
officers including the applicant have been transferred frpm
one station to another. The mame of the applicant appears in
the aforesaid transfer order at S1, No.4d. This transfer
order shows  that the same has been issued without
application of mind and it has been issued as routine
exercise of power and the administrative actioH has no
element of public interest. On the contrary the order dated
GS/E6/ 2865 acts coantrary to the interest of the children's

education of the applicant.

Copy of the arder dated @3/86/2065 is

enclosed as Annexure—E,

4.9 That it is stated that the aforessid transfer
order dated @3/66/7286% indicates, "This disposes of all. the

representations received in the grade of Superintendents.”

“However, the applicant has not been cammunicated any reason

for non consideration of his prayer of posting at Guwahati
on  medical ground. The manner in  which the respondents
disposed of the representation of the applicant in the said

Transfer Proforma is cryptic, vague and not transparent.

4.14 That the applicant begs to state that his normal

T

tenure period at Guwahati 2 as per the accepted

palicy/guidelines of transfer has nat been expired. It is

stated that the elder daughter of the applicant is studying

v

levuman. <a 15l
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in Class XII {(under SEBA Course) at Sankardev lﬁcademy in
Guwahati. and she will be appeared in the HS Firal
“Examination  in February/March, 2866. The younger daughter
af the applicant is studying in Class II in Maria Public
School, Guuwahati. This scheool has no branch in  any other
place of North East region. It is stated that both  the
children of the applicant are in their mid academic session.

The transfer of the applicant under such circumstances will

also cause immense hardship and loss to the academics of the.

children and they will be deprived of their further siudies

in the new station.

4,11 That the said order of transfer dated @3/86/2080%
has been issued without regard to the prescribed and
accepted norms of transfer. The circulated/published policy
ﬁtipulates that the general transfers shall hbe made in
December of any year to be given effect by January next. But
most surprisingly the said order has been issued in June in
total negligence of the Department’'s ocwn formulated policy.

Thie has been done purportedly to accommodate some officers.

4,12 That the order of transfer dated AE/E86 /285
manifests that the same has been issued hastily without
waiting for December which is the schedule time for issue of
the order. A close perusal of the order dated @3/686/2865
indicates that the same has been issued to accommodate &
number of officers, for example; officers at 81. Ne.3; 4, 5,
&y 17, 18, 21 etc. on the basis of their representations.
Such  transfer at the behest of some officers as indicated

therein violating the prescribed time schedule of transfer,

| RG\J leuwart kalila



cavsing undue and immense hardship to others including the
applicant is not just and fair administrative action. Such
actions are discriminatory and arbitrary and the applicant

has become - victim of such arbitrary action.

4.13 That the said order dated @3/86/2638% directs as

unders: ‘ )
"No further representations will be

entertained. .. .."

Such Btipulétimn denies the applicant the right and scope to
Submit and express her grievances and difficulties to the
superior administrative officers  for their chue
consideration. This cuts at the reoot of administrative
fairness and denies the scope administrative process. The
malice in fact as well as in law is patent in the facts and

circumstances of the case.

4.14 That +the applicant begs to state that he has

submitted a fresh representation on @6/86/208% praying for

his retention. at Guwahati on the medical ground of his
mother and zlso on the ground of his children’s mid academic
session which was also forwarded by the Deputy Commissioner
with the recommendation for favourable cpﬁaideratimh, The
applicant has not received any reply to his said
representation.

Copy of the representation dated

/GG 2EAEE dis enclosed as Annexure-F.

4,15 That the applicant submits that if his transfer

l,é—

1
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cand  posting as per the aforesaid transfer order dated

HI/E6/ 2885  ie not cancelled he and his family ' members

including the children shall suffer irreparable loss and

INjury.

4.16 That this application is made bonafide and for the

cause of justice.

S, Ground for reliefs with legal provisions.

Fied

9.1 For that the impugned order of transfer is illegal
in &% much  as the same have been issued violating the
prescribed and accepted norms, policy and guidelines of

transfer.

9.2 For  that the respondents have transferred the

applicant before completion of his prescribed tenure at

Buwshati = .,
.3 For that the respondents have failed to consider

the prayer  of the applicant far posting at Guwahati on

medical ground of his mother.

51

-4 For that the transfer of the applicant at the . mid
session of her children’'s education is uwnwarranted and not
just and fair.

5Q For that the transfer orders have been issued to

]

accommadate some officers which is discriminatory and
arbitrary and offends Article 14 of the Constitution of

India.

Rad' I/,LMM.NL ,k‘l“ L;
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3.6 For that malice in law and malice in fact is

explicit in the impugned transfer orders.

3.7 For  that in any view of the matter the applicant

is entitled to the reliefs sought for.

6. Details of the remedies exhausted

The applicant declares that there is no other
efficacious remedies under any Rule and ‘this Hon'ble
Tribunal is the only forum to adjudicate the. subject matbter.
However, the applicant submitted representations but without

any result.

7. Matters not previously filed or pending with any

" gther court

The applicant declares that he has not filed any
case on the subject matter before any court, forum or any

other institution.

8. Reliefs sought for

Under the above facts and circumstances the

applicant prays for the following reliefs 3

8.1 The name of the applicant be deleted from the

impugned transfer order dated &3/6846/7208685,

o .

g.2 The saspplicant be  =xllowed to continue &t his
present‘%2@§§>Q/L/00$/9€;,

8.3 Any othe relief or reliefs as . the Hon "ble

Ra) Lot eali Py
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Tribunal doeem fit and proper.
The above reliefs are prayed for on  the ground
stated in para 9% zhove. iy

P

?
1

Interim Relief

During the pendency of this application the

applicant prays for the following interim reliefs:

Touwrout k“‘

9.1 The arder dated @3/86/20685 of

J

transfer of the
applicant be suspended and he may be allowed to continue

his present f/aa 0_/4,00.5/7'/)&.

9.2

&

at

Any relief or reliefs as the HMon‘'ble Tribunal deem
fit and proper.

The above relief is prayed for on the ground
stated in para 5

EJ
9 abowve.,

18, This application is filed through the Advocate.
11. Particulars of Pastal Order:
i) IPO No : 20k~ 120 LRD
ii) Date of Issue q',‘f‘( Ojf
iii) Issued from @Lurtj4lf\
div) Paysble at 2 .
Gpo
« (
12.

List of Enclosures

As per Index.

Verification

L—
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Verification

I, Sri R.E. Halita, son of Late P.C. Kkalita

aged about 49 years, 2 resident of Guwahati, do herehy
verify that the statements made in the paragraphs 1,4.,6 to
1".‘

e

are true to my knowledge and statements in para 2,3 and

3 are true to my legal advice and that I have not suppressed

any material fact.

And I, sign this verification on this 8th

day af June, 28835,

Ray laauwmon \Qox_ ild
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QJWY\’ COMMISSIONER OF CENTRAL EXCISE

iRY. S MORELLO COMPOUND
/ 5 z' _ M.G. 'ROAD, SI-lIli_.L()NG

< Tel. 91-0364-2224751 /2223030 -Fax. 91-0364-2223428 12226215. E-Mall: cexshiti@exclse.ndv.in

—

¢.No. u(ze)zo/r:rm/es/ /7/ 7} 1 Dated: . it
To 704 | ; 04 0 2004

. , 1

The Daputy/Aseistarit Comimissloner

Cantral Excise Divislon
GuwauaT |

The Superintendant ( )

Cantral Exclse Hqre, Office i
Shillong. :

Subject Optlon for Annuat Genernl Trangfer of S\memtondnnt/ln«apector - mgardlng

The Annual Goneral Tmnsrer for 2004 of Superintendents and lnspectorn postad In different
{ormntionn and Headquartar Office of Central Exclse Commisslonerats, Shillorig s proposed to be made In
Decamber 2004 The concemed officers who are due for tranzMr as per the accopted guidellnos for trtansfer of this
Commlsslcinerate will be considered for transfor, ] i
: Briefly the aucoptod guldelines for transfer In respoct of Supsrintendents/Inspaclors ate reiteratod
below for tho benaeflt of the officers., . g
o t S S
O i
)upmlnlondonts who have comploted thelr tehurs ns balow will bo conslderad for tiansfarn '
!

(l) In the same statlon fora contlnuoua patlod of 4 (four) to G (six) years,
(i) In the same Sactlon/Oifice for a continuous perlod of 2 (two) yoais, and

(IH) ~n tho samo Commisslonerato for a continuous po:lod of-4 (four) yenrs
t

quHa:Iy, lmpocwrs viho have comp!otod tholr tonure wiil bo consldmod for transfor: )
1

N In the Divislonal Hars. Offica for a oontlnuous perlod of 8 (s!x) years,

(i) In the Ranges outside the Divislonal Offics for a period of 3 (three) years,
(1) . In Central Excise Hqrs. Office for a period of 8 (six) to 8 (elght) years and
(iv) in the same Cominisslonerate for a continuous petlod of 4 (four) yoars

Also, Superlntendenw and Inspéctors of Shillong Central Exclse Comimnlsslonerate who opts for Custoims
or Dibrugarh Commisslonerate should send In the same Transfer Proforma.
1 ( .
- it 16 therefore requested to forward tho opt!ona of officers for posting In Central Exclsa and
Customs In order of preference for next poating Indicating the reasons thereof. Optlons in the p:uf‘nhm'
5 proforma (enclosed) should reach this office on or 1 before 31.10.2004. Options recaived aiter
E 31.10.2004 wlif not be taken Into conslderation for Annunl Genoral Transfor 2004. It Is, thereforo,
requestod to take perscnat initiative to sond thls office on or bafore the sald date. While foxvmdlnd tho
proforma lt mny bo ensured that the sama fa' duly verlflod by the i1ond of Offica.

A%

.. Pleage acknowledge recelpt.

' (8. THAMAR)
ADDITIOHAL COMIISSIONER (PHV)
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N ama of the Home town & Stata

—

Name of the Officer (In Blook Lettars):

/

1 .

Al HIoTORY OR POSTING SINCE ENTRY

u) Dato of Apptt. In the Deptt. and grade:

(b) Dato of Apptt. In the presont grade
7 (c) Dato of Birth

/

.
.

-

!
i

f

i {
IBANSEER PROFOBRMA

Anmn LAY YR-C

"
v

fr\’\.

Smtlon

I

Post Held

From

. Te

{
i

]
|
t
I
1)
1

i
|
1
| i
|

!

| .

|

leaso Indloate cholee of postlng in ort!iar of prefemnces
- 1 to 3 for Central Excise and 4 to 6 for Customs with brief roasons:

b

i
i

l

i

Note: The cholce of posting does not necassallly im a?y that the Officer will ba glven a posting of his
5109 Officers aro lable to be transferred before completion of full term in the exigonclos of Sotvica.

\

SIGNATURE OF OFFICIAL AND DESIGNATION L

o . : o Lqma‘mmﬂ.ompm 's_Comments:

The partlculam glvon abava are vorlrled nnd found to ba correct.

| “ _
1 SIGNATURE, NAME AND DESIGNATION
g OF THE FORWARQING AUTHORITY

Lo

A1
e AL A LIRS AV AR LA Lk s 2 4 |
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ates 2071272004

i1 The Chief Commissioner
| Customs & Central xcise (NER)

Shillong

(Through proper channcl)

!
{

”‘I’:{_ggrdsgnlmion (0 consider 1o continue. service at Guwahati on Medical ground
" prayer regarding.. ' '
co ' I

Cted&:i, .o ! : ( L

s AWl due respect and humble submission | bey to submit the: following few lines
for' favour. of your kind perusal, sympathetic consideration and favourable order please.

K ': RIS A . " . . . . “ . Y | .
it L That Sir, [ was transferred fiom Dighoi to Guwahati on Augast 1998 on Medical

Pt '

] 'gg'i;gglzto‘:tpgauncm my ailing mother at the B. Baruah Cancer Institute, Guwghati - 16
’,‘d,ffor' further treatment of my younger daughter at the Nightale Hospital, Guwahati - 5.

|
i

,?-.Hf.??P“a‘S'-

ave joined as a APRO at the office of the Commissioner (APPEALS) Customs &

‘_‘_‘.'e"iqt,rql;Excipc, Guwahati and have been starting treatment for them in respective

e That-Sir, on May’2000, I met a scvere Road Accident ¢ nd suflered compéiound
acture on my lefl leg (Photo enclosed). Tam to consult my ( ) thopacdics rcgulyrly.
e 1. . . . L Tt

17 Fhat;Sir, from April’2004, I am sulfering from Chronis cyc problem¥iand my

420 That'Sir, for favour of your kind information Eam to state that 1 was granted to

[}

+ ¥ treatment is. going on at the Sri Sankardeva Nethralaya, Guwahati.

" uvail four months of “Specink Disahility Leaves™ (Due to severe injury at Dimapur

2
»';‘ %&; > ' ‘l ' )

Iy transfer at the present stage, will badly hampered her career. :

Raid). _ | . ,
That Sir, alongwith my ailing mother and younger daughter, T have to fook-aller
my family, as 1 am the only male member of my family. ‘ \ .

That.Sir, my wife is a News-Reader at the Dooradarshan Kendra, Guwahati and

*

~ That Sir, after promotion, 1 have joined as a Supeiintendent of Guwahati, VIt
Rpi)gc on 18/1.1/02 and have completed only two years as a Supcrintendent at Guwabhati.
“ v sUnder these compelling circumstances, I fervently pray before your honour to
“considermy case by issuing a order to.allow me to continue my duty at Guwal_i}zi(i.
" That'Sir, 1 shall remain ever grateful «f my above prayer is considered by your:
honour. - - : : L

H

Yows Laithfully

Enclor : ' : &’, .
. . WA o
{. Photoof fracture of lege, \'(}}1\.Q S\ A\
(W k. I\'niilu)

Doctlor’s Presgription (copy) : . :
Superintendent, Guwahati - Vi Range

\ . _(;uwz\lmﬁ.
vH | :
}/ 0 '
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C ()MI\IISS!()NFR OF CENTRAL EXCISE

MORELLO CONPOLND
M.GOROAD, S

2224781/ 2223().’5()

Tel. 91-0364-

AN

"~ The following Transfer/Rolation of offi
. ordered wilh Immediate effect and & uulil Turther owlms

SHILL l ONG

Ty, 91 0\61 l"?HlH/l.’)MI%

L Mml

L N\lllm)nglu,nlt An

ESTABLISHMENT ORDFR NO. 77 2000

PATED St SHILLONG THE 3, JUN . 2005

Subject:

Superintendent Group "B" orde»r req.

Inter- ‘(,onnmgmorwmtp Transler/Rotation of the-officers in the grade of

cers in the (h’\(l(" of § upeunlcn(leu in the Shillong Zone are hereby

e s So—mon e mam—

$L.NO. ‘NAME OF THE OFFICERS a “.FROM 10 - &
1, Shri C. Shutlai . [ + Commissionerale ol CEX, Shillong. -
. : S P W{Cu"lums(P) Shlllol g | __ N
2. Snill, R.R. Bhowimick T S do- _-do- ".,,
3. ShINLRoy ) _ o I
4. SWiDR Saha - L o -fo-
5, ShiGC.Padl . e do-
6. . | ShriN.R Das [ TN A (" -do-
7. Shri S.K: Nandl . L 1 -do -do-
8. Shri L.H. Faltheim e B +do -do-
9. Shri T.K. Singh ] [ I . -do-
10. Shri T.K, Sen L B -do CCX, lerugarh
1. | 'ShiUK Das e ) do-_
12. Shrl Jatindra M. Borah L .o . -do- -
13, Shri S.K. Challha o T do- -do-
4, Shri Lalkhonel Simte N -do- -do-
15, “Shri Jyollsh Das [ do- -do-
16. Shri Thangchuolio oo o -do-
17, _ | Shri B.0. Salkia " S __do- __ o
18| ShilM. (Bauah o _ -do- __-do-
19, Sl T.T.K. Thang ) ! -do- _-do-
20. Smii, P. Devgupla i Commissionerale of Comniissidnerale of
. Cenlral Excise, Shillong | Customs (P), Shillong
| Sh' B.C. Nath R . -do-
"Sirl Binayak Bhaltacharjee e o
Shri 0. Majumdar o o
Smti. Champa Shome o o - do-
Smii. K.P. Laloo Y T T do-
Shi D Roy Choudhury | | -do- _ do-
Smil. L Shangpliang T o -do-
TshiGangadharDas | [ do- _ -do- ’
T | ShING, Suiradhar 1 - do - do-
i | Smiti. 5, Bhallacharjee o T o ) o
.| Shrl J.L. Bhowmik . do ) "‘db::"‘— ]
| SniD.CBanla o S N — CEX, Dibrugarh
J | Shri B.B. Karmakar. - -do- - T do-
3 G| Sh WS Tyagl T T e T “do- :
36, @G | Shii F.U. Fukir_ - “do- -do- -
36, “T8hi WK Nandi - doo -do-
37 i SDAG.C Paul T o ST e T
38 bl She G, Thabah ; do- ~do »
-39 ShuJag,adnsh Achar] ogv YT "o e
b :
|
: - R R Yt vt e LR LR Y as Bedes

e |+ i e e e o b



R IAQUET OOE 08 O 18 TE Ponz -----
/ 8 - &
} - iy Y
A7 T8 RK. Kailla RN do- LT e
7 Smii KM, Das o “Canimissionerale of “Comniissionerate of |
' ' nE Central Excise, Dibiugah _ Cusloms (P), Shlllong _
. Shis.Gangul . o S Rt | :
K ShiT.K Rajkhowa . . oiofo o do e |
FM______. SidCBus e e - - do- S - do- | }
s USWIKC. Sarkar .- R I | — .
796, “Shrl V. Hangzo | o | L _do- L |
i, Shri H.P. Roy | e T D R Sl
8, Sinl 8. Chakraborly - IR | . Tdo e T ,
49, Shri R K. Borah FEE A RS . SO S 00- I
50, Shiri G. K. Bhuyan ' | do- T T T |
,;';1. Shri 0, K. Deb . B L o do-- | do ,J ;
2, Shri N. Singha T e L e ._ :
93, Md, Mohibur Rahman oL o -do- L X
i, | ShiL.S, Das S S R - S .
ST\ EWBRDes T e RN T
-0, ‘Shit N.C. Kalakl QR NSO N—. | |
s shil G.C, Mandal __ L . . 4do- 1 o & ‘
8| ShiH.C. Kalita__ B T U -
8, Siri Sudip Dev e L -do-
s : | . |
'llns (lnspnscs ofall the IL])ILS(‘I\(.N!UI\'« received in the ;‘mdc of ‘\‘np(‘unlcn \-‘nt" ' :

e officers at S Nos. 3. 4. 5.6, 17. 18,2123, 31, 46147 48,49, 505152, §3, 54, 55,87 ,58
& 59 will not be entitled TAIIA ns thv\ have been transferred on (he basis of their
representations. No further repres enmuom mli he entertained unless the olficers joing their ncw

p]nces of postings. l | 1f
! : : \ . '
f ¢ : i
} The above olilccu should be relieved fatest by l7"' June 2005,
| g o
| This issues will the '1p|)m\ul of the € I\M ( ommissionet, Central Txcise & Customs, Shillong
| Zone, Sluliong. , F '
! » .
| P 3
; g . N e y
i 00 i o ., (KARNATD SIN H(i
Seh - ; CONMMISSIONER

b p9!” o | | ;
u.ll(B)"/l‘T JU2008/ .6/6 : I)ntrd.:-&) 7 ‘\)\\“\ i-(\\’\\f} : j

npy forwarded for Information & necessary action oz

l. The ChlefCommlssmne\ Customs & Central kxcise, SInH(m;J Zone, *CRESCENS' Building , M.G. Road,
Shillong, -
2, The Comnussioner, Customs (Preventive) | MIER, Shillung. ,
3. . The Commissioner, Central Excise, Ditruparh,
' 1(;(.0(\\(!\1"5!0!\0! (Appenta), Cenal l el (.m\ Wi, -
Addltlouﬂ Comniasioner (&), C umul Excise, Shillonp/Dibeugarh
Ihc ‘Additional Conunissioner (Tech) Cemral Fvedae Hars Otfice, Shlttonp.
“\fL Additional Connnissioner, Custons (l‘u ventvey, ‘NER® . Shilienp
F]ke‘ joint Conmilssloner (A’E). Central I\u'c s, (HIuc Shillong’The Joint Connnlssloner, Ceatenl
ixcxsc. Dibrugarh, i
L'J_quty’ Assistant Commissan s, Jenteal Uxeise’Customs, : _ Division, Shillong/
JibFigarh Conmmisslonerate. ¢ ( i teeant for the concerned olficei{s) issme enclosed.
0. The CAQ, Central Excise/Cu ml. . Shitana l)nlmwmh( mniissicperate,
t l.v;’fﬂac PAO, Customs & Comrul Fazise, Shiltong,
12 Wk ibunts 1 & M/Confidentinl FBraneh/CIU ~Vigilance Branch, Cential Bxclee ars, M fice, Shillong,
l}h"\h!lr%lntf [ an"nnun(!cm fer compliance,
Ilaex, ¢ General | Secretary " Group T Supe nnhn(lcmc Ajeociation. Custens & Central Excise,

iitlgtbng/l)lbzun;uh '
\\ / e e AT T J,,

HCARNALL SING u)

s
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f GO RCE O VTH SUP PRI TENDENT
g CENTRAL BXOINE, GUWAHATT VI RANGE. :
" GINVALIA'TE ~
tf“; I’
q%’ C. No.GL-1/I/ET/GHY-VIT/05/ 260 Pate : 06.06.05. '
g M To B
3 The Chiel Commissioner 4,
4 . ve
Cy Custoing & contral xeise ' :
it stiflong Zone, Shilfong: _— '
, i . "\
' f; i hrongh proper chanoets >
4, Sub : Representation to Consuter (o Confiusning Service at Gowaludi on -
1 . -~ : N : i
j% Medical & Fducatinnal Gronnds.prayer regarding, <
K : / K
‘il.g E W8RG ol '\le ’ l"
-t A . LA
‘;Li ) & H‘(H‘v relor ooy preiaer D reprcseaiibon hapitled crde cven (C.No ’“
i (084 dated 200122004, which wa duly forwardod 6o yoor honour (copy
| g;.nclobcd tor favonr of your kind consideration). -
i ' ot
i;! That Sir, in-continuation of my said representation | beg o state that as i
{ per the ANNUAL IRAN SFER POLICY superintendents who have completed )
M
b their tenure 4 1o 6 yrs in o station are to be transferred. But sir, 1 have just p
; | wmpl;lud only 2 & hall yrs a5 a supetintendent at Guwahati. Further sir
superintendents v ho have olready completed 4 o 6 yis tenure in Guwahiali are 5'.’;
]‘ Bot translerred. B ‘
N : 'y
‘ C | o N
E : Vit Sz b bovs beov s Leppedd frege O el e e f'm'l'il excise WML
: i . . i
f Hefore completion ofmy tueawwe. Had 1 heing S it'wv to Cngtoras; i have " '
l nething 1o say if breay be posted st Chnyahati .
. X 4 .
.if ,!' N . \ ; . ; \i ,.;,
3 . Phat Sir ond otlmy tofal coey e tepgre of Geevahati) 1 have se rved 2 and | !
. fiedf yeuo g ARG w0 the e of P 0Tl Sty CAPTPHALS) i ..
! Custonis & Ceptral Txeise, Crnnhaig g i
e ; «:"
i ' . o : )
y Fhat Sic. 1 came to Guwalofi oo Medical Goound by submitting t Do
| represcntation for treatment of my wiling mother at f1.Barvak Cancer Justitute, b - f
i Guwahati and for further treatment of my sick vounger daughter at Guwahati. k "ol
' My transfer at this time will badly hamper their h.ulhc.r treatinent. i'; C
5 "
' %

o
<

{ X .
d L \
i( That Sir, my cldes daughiter is poing to appear in the forthcoming H.S. 2" i o
. ! 4
" vear Final Exandopation: my transfer at this stape will bear il effect in her K X
* . . . ) i ’ H t el
| studies & educatim, : Pk
' N i
' (AR . . i_ ' ;"
o P '
fl * ' »
l*_ ’ ¢ 1 o
} / i
| 1 i,
t . , St
l B ¢ o 1 W e
. . ’ I..‘. . .
; ' ' ' ; §
; o ;
l . } p ,
§ ¥ ;
‘ _ : ¥ .
]
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! .. . o e
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That Si- oy wile teoo MewssReader o the Doardartan Kendrae
Ciuwatiasi md oy sa-tinn b oonstes wdl tores e i di contnae Lor job, as b :
sum the only rnaic nx amber to Tooksdtee nre fosndy et i e, \

fy

! y

i

Purther =i b am sitterie from cirginge - el Lrgs, angd iy freatment
i po un at Hu S1LSA M ARDEY A NETRAL Ly AL Giodud ek { I have to
consult my. QR TRAOPACTRCS copularly ey fraciared ey (Uepies enclosed
_inomy prey 1O representi iton ). A
t 4, Under these compelling citcumstances, | fervently pray before your: !
{ honour to consider my casc by issuing a stay erder of my transfor and allow me 4]

;to perform my duty at Guwahati (il completion of my temmre. }
. That Sir, 1 shall remain cver grateful it my above prayer is considered by ;j"'-
your honour. 7
o (,
“Pipelo : As above, ‘f']!
Congs fattidotly i

E : - \k"’%"\og

’ . tgg
(K. Kalita)
Snperintendent, Centrel Excise,
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